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Dayaiiidi P.teI, 
aged about 56 years, 
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At/Po!Dkt:Samha1ctur,7i i. 

I)irector of Postal services 
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At/Po!Di ;t :SribaIT .7 
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S.K.PATTNAIK, MEMBER (JUDL.): 

The applicant, who is working as (iE)S RPM has ehalleneed 

the dismissal order passed by th Disciplinary Authority (An11exure-A/5, 

Appellate Authority (Annexure-A/7) and Revisional Authority (Annexur1,-

A/8) and has prayed for his reinslalejiient in service with alj conscqueiiti:d 

benefits. 

2. 	 The applicant's case in short runs as follows: 

The applicant while woikine as GDS RPM I tlmipalli 	wa 

served with a charge memo dated 23,01.2007 (Annexure-A/2) tiai' havinr 

shortage of cash amounting to Rs. 5)3/- !ound on 29.072005 durh 

neriodical inspection and was further found to have received Rs. 4000/- on 

20.06.2005 from one Iaha Chhoti the depositor of,  S13 acuount and not 

crediting the same in Branch Office Account and likeswke receiving Rs. 

300/- on 31.05.2005 from one dcpositoi' Kusha Chhoti and crediting only Rs, 

100/- in Government Account and not ic1ccting the other 	h ul' k;. ?0O 

received. Other charie relates to not accounting Rs. 200/- of other depositor 

Sr) Nrupalal Chhoti even though receiving the same on 31 .05.2005. The 

inquiry was conducted and the disciplinary authority louiid the applicant 

guilty of misconduct and falling to maintain absolute integrity and devutun 

to duty and passed the order on 2 I .05.2007 li.r dismissal hoiii ser cc \\ Idi  

immediate effect. The applicant prehrred appeal and, suheueia!v. rc 

but without any modification of the dismissal order as, according to them, 

the order was commensurate to the gravity of offence cuinmitted by the 

delinquent employee. 
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The main ground of attack of the applicant is that the inqui n, 

officer secured the admission from the applicant assuring hiiii lint ic  

he let off and taki rig  the face value oi We admission did not conduc tht 	c 

inquiry holding guilty on his own admission and since W.: .ijuusion was 

tict voluntary and was extracted hvan higher officer eapirbie 	e xni ted 

position to dominate the will of the delinquent Cilll-)IO\CC, the iidillisSt()M 

cannot he treated A, voluntary and has to he ignored and si ice to evidence 

vas recorded by the inquiry offlvcr, order passed by tIc I )isci p1 nan\ 

Authority has become vulnerable. F'.rrthicr ground of the attack of app! icav 

is that the Appellate Authority So also the Revisional authority passed orders 

without app! icat ion of nii nd and were s aved away b 	ic 

passed by the Disciplinary Authority without reali mg the groLilid real tv aid 

it was not a case of mi sappropriaton as the clef inquent employee had kept 

tile cash in his house for security reasons and had immediale!\' deposited the 

same on being asked by the inspecting authority. 

The Respondents contended that since it was It gross 

misconduct and mis-appropriation 0! public money at the cost of distrust and 

disreputation of the Postal Department, the punishment was justified LlildCr 

the circumstances not cal lin for interference by this Tribunal. 

The record reveals that In ict in rew of the 

admission/statement of the applicant regarding shortage arid not accouilt 

the 	deposited tirnorint in Postal Khuia/Registcr. there \\ as  hard ly at a 

scope/occasion 1,01.  the Departmental Authority to etnLiark on a regis I 

'inquiry. In ordinary course, we would have interfered with 	adnii sd at 
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extracted under the false promise had there been no appu'enl ci isconduct 

committed by the applicant while functioning as a Branch IntMaster. The 

cuL.' _--- 
applicant could not explain why he had not accounted the ec deposited l\ 

the depositors even though had cciii tied such deposit in their respeeli 

Savings Bank /\ccount. No explanation for keeping cash at home is 

believable when the applicant had not souaht perni ission horn Id Ii 

authority on keeping cash at home and not keeping cash in the Post (Jid 

Such a uractice is not known to die Postal Adminisratiuii and the 

cxplanaton is not acceptable. It is not the case of the appl 1clint that he Had 

not received Rs. 4000/- from Lava ('hhoti which is reflected in ArticIe- of 

the charge head. Since the applicant atler accepting the cash had entered the 

transaction in the relevant SB pii'e; book and had authenticated the 

transaction by his own initial and impression of the Branch Utlice With duw 

stamp dated 20.06.2005 and had returned the pass hook to die deosii 

without entering the afresaid transaction in the Saviin I a ik Journal 

Branch Office Journal and Branch Office Account Book, it amounts in us 

appropriation and no laxity can he shown on such misappropriation. 

6. 	 In ease of other depositors in respect of' ArueL' 4 and 4 of the 

charges, it is not the question of mis-appropriation of ts .UU!- 	Lu 

question of creating a cloud of' distrust among the dcpoitors. I here is 

considerable loice in the submission of the Ld. Counsel hr the Respondenu 

that by such conduct the reputation of de Postal Departincu is at take aid 

people do not voluntarily opt far opening a SB or a Recurrh deposit in Pest 

)l'flce even though the interest rate is higher than the Bank. ft sum up, v(' 

)nust say that on a close look at the impugned order passed H the 
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Disciplinary Authority, Appellate Authurity and Revisional Autliorit) 

d,d not notice any iiiliimity or latches callin 	br oR' let eiec b\ tite 

irihunal since dw pullishiTicOt was pi opurttoiiatc to the niiscundLlct and 

has far reaching consequences on other dishonest employees uV the Postal 

Depatmcnt, we reh'ai n flom altering or i-educing the pui Is! uncut. I let 

ordeied 

7. 	 The O.A. being devoid of merit is d km isscd. III the pccu a 

crcumstanCeS, no cost is a\varded. 

(S..PATTNAI K) 
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